
""'" C07'NdIon of AftllDet' PHALGUNA IS, 1881 (SAKA) 
to Stll.T7'f!d Question No. 

654 
The damage to Railway property i. 

ertimated at RB. 82,500. 

8brt Hem IIaraa (Gauhati): In view 
til the tact that this moving train 
«ot jammed into a train that was 
otanding In the yard, may I know 
whether this happened due to the 
misdirection ,iven to the movm, 
1nIin or for certain other reasons? 

SJut 8haJmawu Khan: That is 
what the Government Inspector of 
Railways i. tryin, to find out. 

1&. ...... 

OORRECTION OF ANSWER TO 
!n'AR.RE.D QUESTION NO. 11M. 

TIle MIDister of State Ia the MiaJ8. 
.,. of TnuIsport and Commllllleat.lona 
(Sbri ItIJ Babadar): In rep.y to a 
_pplementary question, asked by 
Shri S. C. Samanta on the 7th March, 
1980 in connection with Starred Ques. 
tion No. 654 by Sarvashri S. C. 
Samanta, Subodh Hansda and B. C. 
Majhi regarding Viaakhapatnam Port, 
J had stated that we had not yet got 
the revised estimates for the COD-
.truction of the berth .. but some work 
had already been started in anticipa· 
tion and as much as RB. 65 lakhs had 
been spent. The correct position II 
that we had got the revised estimates 
for the berths and were scrutinising 
them but some work had already been 
.tarted in anticipation and about 
Rs. 25 lakha had been spent. Further, 
in reply to another supplementary 
question asked by Shri P. It. Dea, I 
had stated that Japan abo had made 
an oIl'er of 8 million dollars equivalent 
to RB. 3:81 crores. This oIl'er i. pri. 
marily for the pmcurement of mining 
oquipment and nO portion of it i. in· 
tended for the development of the 
port or the in.lallation of the ore 
! oading plan\. 

lUII.1IrL 

STATEMENT RE: AIR SPACE 
VIOLATIONS 

The MIDIster of Defence (Slad 
KrIshaa Menon): Mr. Speaker, Sir 
Government desire to make the fol: 
lowing statement in regard 10 what 
are believed to be viola tions of our 
air space by unidentified aircraft. 
These incidents relate to the period 
after my last statement on the 18th 
December, 1959. 

When I answered Question No. 871 
on the 16th March, 1980 this infor· 
mation had not become available. It 
would not be in public interest to de-
tail the source and the manner In 
which this informatio'1 is col.ected. 
The following facts, however, mll7 
be stated. I will now deal with re· 
ported occurrences over the NEF A In 
this period. 

All reports relate to unidentified air· 
craft. All the reports are of flights at 
night between the hours of sunset and 
day·break. The sources of inform· 
ation are varied. The reports are aU 
mostly of sounds heard. In a few 
eases, reports of red lights presumably 
of the aircraft have been given. 

From the collation of the reports our 
experts consider that these flights ap· 
pears to fo:Jow a pattern wherein the 
sounds disappeared towards thp 
north. In 80me cases the report of 
the sound as being ot jet aircraft has 
been made. 

We have at present about 42 re-
ports of having heard sounds ot air-
craft or havini seen some lights. 
Most of these no doubt refer to the 
ftlghts of the some aircraft seen 
several times or reported by different 
penons or at different places at abort 
intervals. It is not theretore possible 
to state the number of the aircraft 
engaged In these violations thouih 
they must be much smaller than 42. 

The oceurrences now und". mention 
cover the period from the 8th Pebru· 
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ary to the 23rd February. Our ex-
perts have examined all these reports. 
These reports are of sounds of what 
are believed to be aircraft or of hav-
ing seen them at great height at night 
in cloudy weather. The experts can 
therefore only speak at present of 
unidentified aircraft. They are also of 
opinion that these cannot be recon-
naissance aircraft as the ground feat-
ures cannot be seen by aircraft from 
that height at nilht and if photo-
,raphs were being taken at night there 
would be ftashes. Such ftashes have 
not been observed by anyone. The 
expert view is that these ftilhts fol-
low a pattern that they have certain 
views about their purpose. 

I may now refer to occurrences Dot 
over the NEFA. From the 15th Jan-
uary to the 23rd February, there have 
also been intrusions into our air space 
reported by Indian Air Force and 
army estab ishments in the Punjab 
and West Bengal areaS. These air-
craft which are all identified ftew 
back to Pakistan. Protests have been 
lodged in respect of these. 

I shall now come to another aspect 
of the question. Following the ans-
wer given on the 16th of March, 1960 
to supplementary questioDs asked ID 
respect of Ques.ion No. 875, hon. 
Members expressed views or sought 
clarification about what they regarded 
as contradictions in statements pre-
viously made by the Prime Minister 
and myself on the 18th and 21st De-
cember, 1959 and the 22nd February, 
1960 and the protests made to the 
Chinese Government which are pub-
lished in the White Paper. They 
therefore felt that information iliven 
to the House was incomplete or in-
adequate. There is no doubt there is 
some genuine misunderstanding in 
this matter. The protests made to the 
Chinese Government appearing on 
pages 100 to 104 of the White Paper 
No. III relate to violations between 
the 19th September and the 24th 
November, 1959. The informatioD 
about these was communicated to the 
House on the 10th December. The 

statements and interventions by the 
Prime Minister and myself on the 18th 
and 21st December, have reference 
on y to violations between the 10th 
December, and the dates of those 
statements. In this relevant period DO 
violations had been reported. 

With regard to the statement made 
by me on the 18th of December in 
answer to a Calling A tten lion Notice, 
I was asked for a statement On "Fresh 
violations of Indian air space by un-
identifted plane over Subansir! Divia-
ion of the NEFA and Kamrup Dis-
trict in the Assam plains last week-
end". It will be seen from the word-
ing of the notice received by Govern-
ment that the answer required was 
about violations during a speciftc 
period. There were nine short notice 
questions relating to press reporta 
about violations during the first two 
weeks of December, 1959. The state-
ment was, therefore, in'ended to cover 
these and the Calling Attention Notice 
about violations in that period. 

It may be recalled that they came 
after the ~  of incidents, prior to 
ear y December, had been covered by 
reply given on behalf of the Prime 
Minister on the 10th of December, 
and, therefore, information was called 
for only on the happenings during the 
short defined period. 

As no violations had taken place 
during that period. I lave the answer 
strictly according to facts. The state-
ment made by the Prime Minister on 
the 18th December, 1959 in reply to 
the questions arising out of the state-
ment made by me also covered only 
this short period and indeed only 
related to that statement by me. 

Dr. Ram Sabhal" SIDl"h (Sasaram): 
As these violations are very large In 
number, may I know whether any 
adequate arrangements are bein, 
made for dropping down such aircraft 
when sighted or when their sounds 
are heard? 

Shrl ErIsIma MenOD: I have said· 
that 80 far no aircraft has been Iden-
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tifle.I. If I may submit, I informed 
you. Sir, that if you desire to have 
information about this I would give 
it to you in your Chamber, and said 
why nothing more can be mentioned 
about it In the House. 

Sbrl Bem llaraa (Gaubati): 
supplementary question was 
specific. 

Sbrl KrlsIma Menon: It is not possi-
ble. We have not identified these air-
crafts. 

Dr. Ram Subha&" SlDrb: Whatever 
may be, the airspace has been violat-
ed by some foreign aircrafts is It not 
possible for us to drop them down 
when they are silhted and when their 
sounds are heard? 

Shri Krlshna MeDCIIl: The Air Force 
has not sighted these aircraft. These 
are reports received by them. M 
regards the giving at much more 
information, it can only be done after 
these pro ests have been drafted. 
Otherwise, it may affect those pro-
tests. 

Dr. Ram Subbar SlDrb: Then It 
becomes much more signillcant. 
When our Air Force is not in a posi-
tion to know which aircraft from 
which country are violating our air-
space, it becomes much more import-
ant that adequate steps should be 
taken by our Air Force to open some 
centre there and to see what action 
could be taken to protect our territory. 

Shri Krlslma Menon: We are keep-
ing strict vigilance. AU possible 
steps are being taken to identify these 
aircrafts. But the reports come from 
various sources. They have to be 
checked and re-checked to find out 
what they are. There is no evidence 
whatsoever to say that it is such and 
such aircraft, or there is any possi-
bility of reaching them at that height 
because by the time we let there they 
would have gone back, if they are 
aircraft. But, in any case, no steps 
will be left unattended to fIlr this 
purpose. A striet vigilance Is main-
tained by the Air Force in regard to 
thIL 

Shri VId,.. Obara Sbukla (Bal04a 
Bazar): The Minister said that there 
were 42 vio.ations of our airspace 
during this time. So, I want to know 
why no air-patrolling is resorted to 
in those areas to indentify at least the 
planes which are flying and violating 
OUr territory all the time. 

Secondly, the report of the External 
Affairs Ministry shows that airspace 
violations on Diu and Daman have 
been continuing for Ihe last one year, 
and the Defence Minister's statement 
does not make any mention of them. 
The power of Portugal is as much 
aggressive as China because they are 
occupying our territory. I want to 
know why not action is being taken 
in respect of the Diu and Daman area 
also to prevent the encroachment of 
our airspace there. It has been c ~ 
lessed in the report of the External 
Affairs Ministry that such violations 
have taken place frequently through-
out the year. 

Shri Krishna Menon: I have said 
that these refer to vio'atlons of air-
space within a certain period. Durinl 
that period, so far we have received 
no reports of violations of airspace on 
the Indo-Portuguese frontier. I have 
added, in these violations, the violat-
ions over our Pakistan border. 

Shri Vldya Chara Sbakla: 
about patrollinl the airspace? 

What 

Mr. Speaker: Normally, we do not 
allow questions after a statement is 
made. I haVe yet aUowed a number 
of questions. 

Sbrl Bem llaraa: The Defence Min-
ister's sta ~  is made in reply tl) 
the supplementaries that I put, and 
therefore, I should be liven an op-
portunity to put some questions. 

Mr. Speaker: That may be 10. But 
I would sUlllest to the han. Member 
to read the Itatement in detail and 
then find out what the han. Minilter 
has said. The statement refers only 
to a partieu!ar period. About inci-
dents before and after that period, the 
Minister has already explained. If 
anything more has to be ascertained, 
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IMr. Speaker] 
let hon. Membera loek into the state-
ment and then consider about it. 

SIIrI Hem BarD rose-· 

..... ~  .Order, order. I have 
allowed a sufficient number 01 ques-
tions. The hon. Member would kind-
ly read the statement and if there is 
any extra thing which has to be ex-
plained. I sha1J certainly allow a 
quNtion. 

8Iui BIIID Barua: I want some in-
formation on a specific issue. 

1Ir. S~  Hon. Mernbera might 
table questions after looking into this 
.... Uer. 

Shri Baa Barua: We want a half-
an-hour discussion. 

8Iui BajeDdra BiDch (Chapra): Yes, 
R half-an-hour discuSllion. 

8hri KrIBIma M_: 42 I'fIIIOlU 
have been received 01 planes going. 
The .ame plane could be seen many 
times. So, Government has to go inliv 
the 80urce of the reports. 

Mr. S~  I have already sug-
gested to hon. Members to go through 
the statement. After they have done 
it. if they require further clarification 
or some more information, I shall 
"'''tainly look into the question. 

sari Baa Bara: I have given notice 
of a half-an-hour dillCWlBi.on· on this. 

Mr. ~  Very well. 

TIle PrIme MlDister aDd MlDIAer 01 
BxterDal Aftain (Shd .Jawallarlal 
Nebna): Apart from any misunder-
standings that may arise about the 
previous statements ml!de, the House 
is naturally interested in adequate 
measures beinC taken. It is not. possi-
ble, surely, for statements to be 
made in this House or anywhere as to 
what steps are taken on this kind of 
thing. That is giving 'infonnation to 
the wrong party outside as to the 
~  trOll> vthieh the information 

comes. It cannot be done. From wbom 
the information has come, what they 
have said, whatever it is, that cannot 
be publicly mentioned. If you desire 
to know all this, the information can 
be given by the Defence Minister • 
But the House will realise that this 
kind of thing will come in the way 
of our heine able to check these things 
That is the difficulty. Obviously, It 
is not a matter of argument that every 
possible steps should be taken. That 
is not a matter for arl\lmen,&. Now, 
w. steps are feasible and how, that 
is a matter really for our expertl. 
They are sufficiently alive to this fact. 
But such further information BI you 
will be pleased to ask, I am sure the 
Defence Minister will supply to you 
privately in your chamber. 

Mr. ~  That ill why I said 
that If, after looking into the entire 
statement, the han. Members have any 
doubts they may give notice of a ques-
tion and, if I am satlafted, I wW 
allow that. 

IUS lin. 

STATEMENT HE: SHIPYARD AT 
COCHlN 

The IlllalRer ef 'l'I'aIIBperi aDd Com-
IDIIJlioatlons (Dr. P. Bultbuaran): 
Some han. Membera of this House 
have expreSlled their concern through 
short-notice questions and by giving 
notice of an adjournment motion over 
the reports which have appeared in 
the Press recently about the reported 
decision of the Government 01 India 
to drop the Second Shipyard Project. 
At the outset, I wish to make it 
perfectly clear that there is no truth 
in the above report. Therefore, any 
decision Government have made is 
not because of the ·adjournment motion 
or the press reports, I want to em-
phasize. The decision to set up the 
Second Shipyard at Cochin still stands. 
In fact, BI the bon. Jlembera are 
1I ... 1'l', steps are already being taken 
to acquire the nec_rv land requireCl 




